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(Under Regulation 6 of the IBBI (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

VOI JEANS RETAIL INDIA PRIVATE LIMITED
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6. |[Insolvency commencement date | 09th March 2026 (Order copy 4308 CRE)
in respect of corporate debtor received on 11th March 2026) =
¥ 7. [DovEs derod Teodhoh TToBT
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Notice is hereby given that the Hon'ble National Company Law Tribunal, Bengaluru
has ordered the commencement of a Corporate Insolvency Resolution Process of
VOI Jeans Retail India Private Limited under CIRP on 09th March 2026. (Order
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The creditors of VOI Jeans Retail India Private Limited under CIRP are hereby called gesonem, e Hos, 1009 Eeoths S020 oY 3TOY PO
upon to submit their claims with proof on or before 27th March 2026 to the Interim O emh dneom. = o 2
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Submission of false or misleading proofs of claim shall attract penalties
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Ranjana Singh ]

. : : . nterim Resalution Professmnal

Date: 12th March 2026 the Interim Resolution Professional of Lm0s: 1238 DREFF2026 (Interim Resolt SBOHE )

Place: Bengaluru VO Jeans Retail India Private Limited under CIRP R¢: dorat ol werr, Didesr momotm 3 e O
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The above Public announcement was published on 13th March 2026 in the following print
Media:
1. Deccan Herald (English) and Prajavani (Kannada) all Karnataka editions
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